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0.A.1263/99 ' dt.30-5-2000

Qréder

Oral erder {par Heun. Mr. R, Ranearajan, Member (Admn.)

Nene fer the appligant. Mr. M.C. Jaceo fer Mr., B,
Narasimha Sarma fer the respendents,
1. Eventheugh this OA is pested fer dismissal ne;ther the
aoplicant ner his ceunsel is preseni, Hence the OA is’dﬁj@éﬁﬁﬁi}f
as per Rule 15(1) ef CAT Precedure Rules,

. e

2. The apnlicant was issuedL? charae sheet da=t€d33¥3598 .0 °
(Annéxufe’A-3} %" fer which inquiry has eeen erdered by the
impuened meme No.Ing/L/73 dated 16-8-99 (Annex.A-1)., The
applicant centends that an FIR dlae was filed which Is enclesed
as Annex.A-3. . The apolicant centends that the Criminal case
ia alse feor the same effence which is centemplatedé in the
charge sheet, Hence, he prays that the charee sheet sheuld pend
till the criminal case is dispesed of.
3. This OA is filed praying fer dirascting the respendents
net te preceed with the departmental enquiry and finalise the
same during the pendency of the Criminal case No.B0/93 on the
file of Additienal Judicial First Clas;'-‘» Magistrate, Kurneel.
An interim erder was passed en en 31-8-99 wherewy it is directed
that the "enguiry in regard to the charee sheet dated 16-5-99
will pend till then," until further erders.
4. The main cententien eof the applicant in this OA is that
the charges levelled against him in the cCharge sheet dated
16-83-99 is same as in Criminal case registeres againsﬁLin
cate Ne,.80/99,en the file ef Addl, Judl., First Class Maeristrate,
Kurneeli aneé nence cenductiue enguiry seainst the articles ef
charees in the charge sheet dated 16-8-39 will prejudice his
criminal case. Hence he filed this OA.
5. We have perused the chargas levelled against the applicant
in the charge shect dated 16-8+99., 7The firsc charge is in
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ragaréd te his unautherised aesance. The secend article eof
chargeis in reeard te nen-scceuntal ef #,30,000/- in the
SB3 Acceunt Ne.251150 thereby infringing the provisiens ef
Rule 27(1).{1) and (ii) (Annex.A.2) ef PO SB Manual Vel.I,
and en that ®asis he was charged fer vielation ef the
provisiens ef rules 3(1) (i) (i1) and (iii) ef CC S(Cenduct)
alse faillure te

- e
account th= ameunt and misuse of the date stamp centaining

Rules, 1964, The article% of chares 3

Sl.Ne.4 ef Kurneel Head office7 Ehereby Qiolation of
previsiens ef Rule 3(r) (1) (i1) and {1ii) ef CCS(Cenduct)
Rul=s, Article 4 and 5 are in regard te intercepting the
applicatitens fer pA nests, and failure to transfer the
applicatiens received for recruitment ef PAs thersby vielat-
ing the previsiens ef Rule 3(1) (i) (ii) and (1ii) ef CCS(
Cenduct) Rules, 1964,

6. Ne reply has eeen filed by the Respend=nts.

7. The criminal case filed against him in case Ne.R”8/99
is mainly fer misapprepriatien ef ameunt, registered as
Crim:z;;.101/98 undersectien 420 ef IPC.

8. Frem the above details eof the case we find weth issues

M_GL\ .
palgea te—the Same sffies, Hence we fes]l that the Disciplinary

sl
prece=edings naanoﬁifend till the criminal case is dispesed,
The rescendents .are at liberty te cenclude the disciplinary
case in accerdance with rules fellewina the extant rules.

Q, In view of the abgve, the 0 i3 dismiss=é and all

interim erders are vacated., Ne Cests,

W (D.H. Masir)

Memeer (Admn.) Vice Chairman l
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D ated : 30 May, 2000
Dictated in Open Ceurt
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